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BEFORE THE

O. A. No. 63 of 2024 (EZ)
(Earlier O.A No.18/2024/PB

Ajay Kumar Murarka Applicant

Versus

State of Jharkhand & Ors Respondent(s)

Supplementary Affidavit on behalf of Jharkhand

State Pollution Control Board, Respondent No.2

I, Manoj Kumar Gupta son of Late N.L.Gupta presently
~,;
,IPosted as the Officer on Special Duty, Jharkhand State,.Jf Pollution Control Board, Ranchi and am duly authorized

to swear this affidavit and do here by solemnly state

and affirm as follows: -

I.That, at present, I am working and posted as Officer

on Special Duty, Jharkhand State pollution Control

Board, Ranchi and as such, I am well acquainted with

all the facts and circumstances of this case.

ncipal Bench, New Delhi and subsequent orders
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passed by the Hon'ble Eastern Zone Bench, Kolkata

and have understood the contents therein.

3.That, I have been authorized to swear this affidavit

by the Competent Authority. Further, it is stated

that I have gone through the relevant files and

records in the present case.

4.That, it is humbly stated and submitted that earlier

a supplementary affidavit was filed on September 30,

2024 before this Hon'ble Court wherein it submitted

that in view of the non-submission of reply to the

show cause notices by the Project Proponent, the

Board accordingly issued closure direction to the

erring unit vide Ref. No.2117 dated 30.09.2024 and

also directed the Unit to deposit the amount of

environmental compensation amounting to

Rs.26,15,625/-(Rupees Twenty Six Lakhs Fifteen

[earlierThousand Six Hundred and Twenty five)

erroneously written as 25,15,625/- due to

typographical error] only imposed upon the Unit.

5.That, it is humbly stated and submitted that the

project proponent M/s GM Iron & Steel Ltd. submitted

reply In response to the direction of closure
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issued by the Board vide letter/Ref. No. B-2117

dated 30.09.2024 wherein the project proponent

disputed the number of days of violation involved in

the calculation of Environmental Compensation.

Further, the Project proponent also submitted the

status of compliances from their end.

6. That it is humbly stated and submitted that the

Member Secretary, JSPCB referring to the show cause

reply submi tted by the Project Proponent, directed

the Regional Officer, Jamshedpur vide letter/Ref.

no. B-2432 dated 03/12/2024 to inspect the site in

question and verify the status of compliances/non­

compliances as claimed by the PP and submit a

detailed report on the present status thereto.

Photocopy of letter/Ref.No.B-2432

dated 03/12/2024 lS annexed and

marked Annexure-S1

7.That it is humbly stated and submitted that Regional

Officer, Regional Office-cum-Laboratory, JSPCB,

submitted the inspection report vide his

1394 dated 05/12/2024 describing the

adopted by the PP and the observations with

to the status of compliances of the

1 t: C ~'
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conditions stipulated In the last CTO and

Environmental Clearance and recommended for issue of

another show cause to the PP.

Photocopy of letter No.1394 dated

05/12/2024 is annexed and

marked Annexure-S2

8.That, it is humbly stated and submitted that Project

Proponent was accordingly issued show cause by the

Board vide Letter/Ref.no.B-2471 dated 06/12/2024 to

explain their part over the shortcomings observed

during the inspection of the Regional Officer,

Jamshedpur. The project proponent submitted their

reply vide their letter dated 31/12/2024

Photocopy of letter No.B-2471

dated 06/12/2024 lS annexed and

marked Annexure-S3

9. That it is further humbly stated and submitted that

the Board vide letter/Ref. no. 28 dated 08/01/2025

requested the Deputy Commissioner, Saraikela

Kharsawan for implementation of the direction for

closure issued earlier by the Board.
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Photocopy of letter/Ref No.28

dated 08/01/2025 is annexed and

marked Annexure-S4

10. That it lS humbly stated and submitted that the

Regional Officer, Regional Office-cum-Laboratory,

Jamshedpur was directed vide letter no. 39 dated

09/01/2025 for submission of inspection report

regarding the alleged compliances/ non-compliances

of the conditions stipulated In the eTO granted to

the PP Dated 23/03/2023 valid up to 31/03/2025.

Photocopy of letter/Ref No.39

dated 09/01/2025 is annexed and

marked Annexure-S5

11. That, it is humbly stated and submitted that the

Regional Officer, Regional Office-cum-Laboratory,

Jamshedpur submitted inspected the Unit on

09/01/2025 in presence of Shri Dilip Rana, GM of the

Unit and in view of the observations with regard to

the compliances as submitted In the Report, the

competent authority vide Letter/Memo no. 119 dated

revoked the closure direction issued

ier on 30/09/2024.
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Photocopy of letter/Ref No.119

dated 22/01/2025 is annexed and

marked Annexure-S6

12. That it is further humbly stated and submitted

that in vi ew of the Unit remaining non-compliant

including incomplete PCC Roads, pending Rainwater

harvesting Pits, & Hazardous Waste Storage sheds

and Furthermore in v i ew of prolonged violations as

identified in the Report of the Joint Committee, the

Environmental Compensation was again calculated for

the extended period reported on 09/04/2024,

05/12/2024 and 15/01/2025 which amounted to Rs

28,26.562.50 X 2 times (in terms of clause 1.3.1(h)

of CPCE in-house Methodology for EC) = Rs 56,53,125

(Rupees Fifty Six Lakhs Fifty Three Thousand One

Hundred and Twenty Five) Only which is in addition

to the earlier imposed Environmental Compensation of

Rs 26,15,625/-. Thus the sum Total of both the

Environmental Compensation amounts to Rs.82,68,750/­

(Rupees Eighty Two Lakhs sixty Eight Thousand Seven

Fifty) Only. The Unitwas accordingly

vide Letter /Memo No. 252 dated 05/02/2025,

deposit the entire amount of Environmental
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Compensation within 15 days of the receipt of the

said letter and submit the proof of payment to the

Board's headquarter /Regional Office, Jamshedpur and

further directed to complete all the pending works

as revealed whichduring inspections, failing

closure Order may be reinstated and legal action may

be initiated for delayed payment @ 12% per annum.

Photocopy of letter/No.252

dated 05/02/2025 lS annexed

and marked Annexure-S7

13. That, this Affidavit is filed bonafide and In the

interest of justice .
...

~ ~ 14. That the statement made in forgoing paragraphs are

?f
i. .

.J!i
• C'tS
..0

- "1

true to my knowledge in annexure are true copy of

its original.

/
~ '/~k(~
'DEPONENT

VERIFICATION:

Verified at Ranchi on this the day of February,

2025 that the averments & facts stated herein above

are true and correct to my knowledge and belief and

nothing material has been concealed therefrom.

I
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A "IN~X ()Rb- 'S 1

fHARKEIAJND STATE POLLtJ'!'lON CONTROL BOARD
' TA DIVI.SI.OI'4BUILDING (GROUND FLOOR), H,E.,C., OHURWA, RANCH1.;834(){)4

Phon€!: - 2'400a5~64l)O§§~ OS5'f,?4:008S(),Webslte:.WW\....l~l,!.,,!.llia

Frorn-

Regional Offlce-Cuei-Laboraro-y
JSPC Board, Jamshedpur

Sub:- Subuu's:'I'i(/flof Inspectio« report regardillg compliances /liOIl -t'fJmpiiance;v of condit-lfm:;:
stipulated in the CTO granted via ReINo, JS'PCBlfJOIRNCICTO-U'f)971.14/21J2J1S16lJf1ted
: 2()2;3-03-23 valid till 31.()3.2fJ15 as alleged against the PP{IJ)()I1t!nt ill O.A. No. 63I2li'24l£Z)

!J:lurark~lVsGo]&: Ors. Re,r:;tll'lting:

Ref. Reply dated 02.1O.20~4 submitted by the project proponent in respollS!! to closure ()'rd,er
of this vide ietter No. H-2117 dated 30.09.2024.

to cause
IJ,d. Dated 02, 10.2024. (Copy enclosed).

hy proponent

r!"';"f"l;',tj to
PP in the: sale!

site as
cause reply and submit a detailed report on the present stat~ls'ofby

compliances.

The metter is scheduled to listed NOT EZ Bench, Kolkata on 09. j22024,

must submitted within timeso thaL

This

End AjA

.... ..::!- -~j,.~,
":;:~,:::.. -:

315



Status of Joint Committee's observation is as undcr:-

Reply or Unit

Inspection Report of MIS G:\-I (ron & Steel Co. Ltd. 31w Phase (Extension) Adityapur Industrial
Area, Sa raikela-Khar sawa n in adherence to JSPCB. Ranch; Letter No.: B-2432 Dated 03/12/2024.

2 I t was observed that the project had huge
storgc or bag filter dust as well <,IS ESP
dust stored within the industrial premises
unsystematically. I'hc project should

-""=:..,0;:::,,,_ .. 11 safe disposal pial] for these
···.pcrthe prevailing IUlt:S and
~~ .-

~\
I

The unit was inspected by Mr Prem Shankar Gupt (AEE). Md. Asief Alarn (CE) and Mr. S.A. Khan (ST) in
presence of Sri Dilip Rana (GM) on 03/12/2024 & 0511212024. During the inspection. the Unit was found in
opcrati nal condition. The unit engaged in Production of Sponge Iron having Capacity 01'2 x 100 TPD.

Present status of Pollution Control measures adopted by PI' are as follows:-

I. LSP is installed
II. Leakages (Process Emission) from ESP duel is found during the inspection.
Ill. Cap of ABC ki in No. -0 I is no! fully close, from which dust emission was found.
I V. Bag filler installed at cooler Discharge, Intermediate Bin, Product House, Stock House. Coal Circuit and

[ron Circuit.
V. One new Heat exchanger is installed before ESP duct and one heat exchanger is to be in an installation

slage to reduce dust emission through ESP.
V l. 25 nos. of"di ffcrcnt fixed water sprinkler is installed
VII. One Tractor Mounted Water tanker of 5000 Ltre capacity is available to sprinkle the water.
VIII. More than 300 tree plantation has been done in the premises of plant.
IX. During the inspection, raw material i e. iron are and coal arc kept in open area which is covered through

larpaulin Sheet.
X. I'Sf> Dust and Bag Filter dust is kept in open areas.
XI. More than 100 m of Transportation road is concreted only. Meanwhile Rest areal Work area arc not

concreted.
XII. During the visit. housekeeping is found satisfactory (Photograph is attached hcrcwith.)
XIII. Display Board (Wall Writing) or Hazardous Waste (near the main gate) is written in painted Iorm in which

description of hazardous waste is not updated.
XIV. Online Stack Monitoring system & PM I0 analyzer is installed. Online relevant Data is transmitted to

Board server,

Observation of Inspection
.~.

Compliance Conditions
stipulated in the environmental
clearance letter issued by the

ministry vide letter no J-
1101 11641/2009-1 A.2( I ) daled
17 -(J 1-20 11 has been submitted
by PI' (via email to ro ranchi-
rnc(("a;gov.in) Dated 12 -07-

2024.

We received the CTC)
(Consent to Operate) grant
after the revolution on 08-
i 04-2022. and finally, we
started production on 05-05-
2022. We submitted the
half-yearly cornpliancc

. report to the regional office
: of MoLT&CC as well as
SPCS on 24-11-2023 and
18..J 2-2023. We will submit
the next compliance report
in June 2024.· ,

, We have already~j~~~d t~h~~ri5~;~rat~Zi i~·SPd~~t~r~"b·~;;g·-·"l
ESP dust as well as the bag ! utilized in land lilting in
filter dust. and we arc using premises of plant.
the wastes dust fOT land
filling in the lower down
areas.

Joint Committee's Observation

The ministry of Environment and Forests
, Govt. or India has issued 1':(.' in I~l\'our or
:\1/s Hirnaldccp steel PVI ltd. vide letter
Nll.J .. IIOI 1/641/2009-1/\:2
( I )dt 17/0 1120I I .Thc earlier project
proponent. Mis Birnaldccp steel private
limited. since being granted n' to the
project in 20 I I, has not subrni ucd timely
hal yearly compliance report 10 the
Regional office or \IIOFE&CC as well as
speRo
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'0/c arc already planning to
curry out plantihg in the
development new green
area and have also
developed, Photograph is
attached.
We have already given the
order to the contractor to
construct the road within 4
to 6 months ill the iron ore
and coil storage area and po
cop)' is".~ttachcd,
Wc have already placed an
order for a new heat
exchanger to replace the old
one. and the work will be
completed within 6 to ~

, "", months. po copy attached. _
j Housckccpi ng was found not up to the Wc have made a plan \0
'marks as raw materials and solid waste were! construct a new shed with
also fo~nd kept in open, an RC( floor and

The project has to develop green
stipulated in the Environment clearance
letter but the same has been not complied

was seen van ous
sections as leakages were round during
the inspection.

not separate
Environmental management cell equipped
with full fledged laboratory facilities shall
be set up to carry out the environmental
management and monitoring functions
and Environmental statement IS also not
being filled property.

x.. Display Hoard is wall painted and not
being updated on regular basis Project
need to install digital Display screen ncar
(he main gate for public display.

....·,~4·.."' ~.. ,..... ,.,' ',,- ""'.'., .,
9. I Project authorities have not submittedI charter on Corporate responsibility for

; environment protection immediately after
lone year of production,
I
!

housekeeping is now up to
date wivhin I year.

already appointed
an Environment and Safety
Manager (Shudhansu
Prakash),
and we have also applied
for the QMS (quality
management system)
certi ficatc and we are
submitting proper
environmental statement.
\lready installed
lphutograrh atliJchul)

Charter on corporate
responsibility [or
environment protection
copy is attached

We arc submiltllig deluded
layout plan ofthe plant.
Copy attached

\Vhc'!l we purchased this
p lant fnJI1\ CI':VJ, they
handed over the 1':SP and
chimney within the J 3-acre
land. 'Xl!c_I::SP and _chimney

Plantation is being done in
premises, Survival ofthe
saplings needs to be ensured.

Transportation Road has been
concreted.

One heal exchanger installed
For another installation of
I-leal exchanger. Purchase
Order (PO) copy is submitted

Raw material is stored in open
area, which is covered with
tarpaulin sheet. I Iousckccping
is round satisfactory

PP has appointed an
Environment and Safety
Manager (Shudhansu Prakash)
Laboratory for Environmental
management and monitoring
function is 110t facil itatcd,

Display Board of H/W is wall
painted which is not up to
mark, Beside the gate of the
plant, a digital display board
(for PM 10 analyzer) IS

installed,

Charter on corporate
responsibility for environment
protection copy sent to HQ as
reported by unit representative

Land Plan orMISGl'v'lir~n &:.
Steel Company Limited is
submitted, ,~ .

, <Jr~~'" .
PI' has claimed that :JI~'P,tn,d,

.• 11i'1l ~~F\~chimney arc to bc,'lU.i}pc (de>
13-aerc land. and lilimattcr~i:£'
already running ir(,fol1ai,cial
court." t.f"t.:

.­
":',;; 2
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earlier owner of the Unil.ESP and stack
arc integral part of the sponge Iron Unit
and the project cannot be run without
operating Air pollution control devices as
mentioned above situated at disputed
land.

an: to be inside the 13-acre
land, and this mailer is
already running in judicial
court.

The point-wise status of compliance to the conditions stipulated in the earlier c:r.o issued by the JSPC Board·
vide Ref.Xu ..JSPCBI1l0/R~C/CTO-14997114/2023/516 dated 23.03.2023 is as given below:

Sl Specific condiaion

I'hat, the occupier shall make the approach
road and roads within premises uf the plant
and work areas asphaltcd or concreted

.1

That the occupier shall purchase raw material
only from valid source
That. the occupier shall make work area and
transport roads concrete/black top

Reply or Unit Observation of
Inspection

,,; .. ,, "'''''""".""""~",- •....."..,.""",,,"''.,,.,.»,.,," .. ,,-

We have already given the order' Approach road for
I to the contractor to construct the thc plant found
: road within 4 to 6 months in the concreted which was
, iron are and coil sirogc arca.Pt) . constructed by
copy IS attached I AI;\DA. Further

improvement for
I construction of Road
Iime yet to come

»,.>e'> .•."_.'" "' ..

Yes, we have purchase raw Assure 10 comply.
material only from valid source.

". > '" , ,t~· ~-"~.•.-,,>-"""''''''' ..,, ·"·~»l
We have already given the order Internal Transport
to the contractor to construct the road concreted from

main gate to ESP
area. Rest work area
is proposed to
concrete (for future
dcvc lopmcnt).
Being complied"

road in transport road within 4
to 6 months(PO copy attach)

Thut. the occupier shall submit photographs of Already PO given for rainwater
tree plantation ram water harvesting,
Boundary wall and water sprinkling system
That. the occupier shall submit noise
monitoring report to the Board

. - .-~ - -
That. the occupier shall comply with
conditions of uuthorizarion under Hazardous
and other Wastcsunanagcment and
trausboundary movement lrul cs 20 I()

7 ·I1Ull. the occupier shall ensure the cleaning
and wetting of ground regularly to improve
h usckccping

harvesting and for new bel!
p lantaticntauach photograph)
I have attach the copy of noise
monitormg report
A lrcady installed
(photograph auac hcd)

Already running vehicle
sprinkling system and We have

Assure to comply,

Renewal
application for
Il/Wauthorization
has been submitted
to Board vide
application
no. 18549020
dated 16-02-2024

of' the ground is
planning to installed mixed found
fog/mist cannon system within 1 :
to 2 months i i

IH{V';: [iA l:onveyul' heE -~~'-iBcf~~~np·'i·~·~d:-··-··~1
i ~ ,
i

3
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There must be proper protection to villagers;
from fly ash laden ai r like three tier tree
plantation fine mesh net etc.
Th-aC-thc occupier sh,~lf subm-it )\'0(' from We have attached copy ofNOC Application [or
central ground water authority/state ground from central ground water permission to abstract

- .-".~ . ""'i syst,em should be
~<:.q~_~_pm:~~,_
; That. the occupier shall rnakc water spri nkl ing
arrangement in areas around crushing and
screening un its, raw material heaps at
unloading points heavy vehicle movement
areas. roads and waste dump sites etc.

r-~0-~_,,-"'----"'---"- '- "'"
That. occupier shall construct the shed for Wc have planned to extension
keeping Iron ore properly and ensure crushing the shed lor keeping iron ore
and screening operation in shaded enclosed and work wi II done current
area, financial year.i-------------+-,---~-------- __- - ------- _w , __ "' --

}1_ That. the occupier shall operate and maintain
Air pollution control device (APCD) regularly
and submit photographs.
·Th.it·~th~--;;"Z~~'p·i~;"~hal}comply the provision We will submit the photograph
i of charter on corporate responsibility forI environment protection immediately after one>
Iyear of production

----".,;- > - -._-_.--- ----------, '_--' _ ,,--- - ,

13_ i That, the occupier shall construct garland! PO is already given and work
I drain, toe wall and settling tank for storage of. will do within 2 to 4 months.
: solid wastes and raw materials separately and >

I de-siltation of settling tanks shall be done-
k: regularly.
-rTI~-~tth~-o~cl\picr-~haJl sl;b~1it compliance of,
! condition of C'l'O half yearly to be Board _

_.-.-__._l _, ..

I That, the occupier shall regularly operate
I closed circuit television (CCTV)camcra for
monitoring operational status of APeDs

'1--"------4--

connected to dusting

-' -, 9_
I

the occupier shall operate and maintain r\Ve will submit regularly
Air pollution control Dcvice(APCD)regularly I photograph of (APCD)
and submit the photograph

1'-"-"""-"-+ Th~t:th~->~~~>~pi~;>~lJaliensure that no fly ash Further not applicable and we
laden air should go to the nearby village, ' have not CPP in plant

17_

water authority regarding authority
extraction/consumption of ground water

-- ~h~~pe~~ on-hne-r We wIll attached the copy of
and ensure I data monitoring (6 months

As per ci-cs and JSi>CB
guidelines

::'5 I)l)<; or ware:
,;pri Ilk lcr S) stcn: is
installed,

1 2 nos of shed was
installed.

Being Complied.

Being Complied.

Partially Complied.

Assure [0 complied"

Part ialIy complied.

Being Complied,

- Assure to comply

ground water for
industrial usc is
submitted on dated
21-01-2023_
Assure 10 comply,

~~':'~-'....
;' r _
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1
shall operate

stacks attached with air pollution
devices(APCD)up to 30 meters
That. the occupier shall comply fugitive
emission standards or 2000 g(m3 at a distance
of 10 meter from raw material crusher and
product handling areas etc.

24 That, the occupier shall pr~vide scpurutc

electricity meter with all APeD

provide soli ware
controlled interlocking facility keeping in
VIO\\ or on-line cnussron and effluent
monitoring system to ensure stoppage of feed
conveyor, so tha: the feed 10 the kiln would
stop automatically. if emergency/safety cap of
the rotary kiln is opened or ESP is nOI1-

operational
27. That, the safety cap/emergency stack of' rotary

kiln type plant, which is generally installed
above the after burner chambcn Afsf'jof feed
end COIUllll1 should not he used for
discharging untreated emission. bypassing the
air pollution control device
The content of 1':nvironmcnt~1 clearance vide
F.~oJ-IIOl 1/641/2009-11\ lit I) dated
17.0 1.20 II for expansion of ~ponge Iron plant
( 100 ,[,PD to 200 TPD)and installation of steel
melting shop (330 TPD)and captive power
plant] 12MW-4V1W WIIRB & MW I\FBC)by
Mis Birnaldccp Steel Pri vat c Limited

Assure to cornpl ied

25 I lhat. the occupier shall install mechanical Presently manually cleaned
operated system fur timely collection and every sunday
removal of the tluc dust generated in air
pollution control device.
-nlat. the

Assure to complied.

We have
lor a new heat exchanger to
replace the old one, and the
work will be completed within 6

o lseparate electricity meter
with all APCD

Partial Complied.

Assure to complied.

transfer of change In ownership
Mis Birnaldccp steel private
limited to MIs GM iron & steel
company limited on 30/11/2022
at MOFF(I.A Division)Gov.
Of india.paryavaran
bhawan,CGO complcx.Lodhi
road.new dclhi-IIO()3,again we
had submitted online applied 1'01'

transfer of EC to MoEI' & CC
vide ref.no­
IAJJHJlndi/457406/2024 dated-
01-01-2024 has been still
pending by concerned
authorities
Further not applicable and we
have not CPP in plant.

to complied

5
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f·'
1
I
I
i
I·
I 32,

N"'~ """"""'_'''''''''~" , __"" ~

effluent surface sub-surface and ground water
(including chromite) should be ensured and .

. treated wastewater should meet the norms
prescribed by the slate pollution control Hoard
or described under the Environment
(Protection) Act, 1986 whichever are more
stringent Leachate study for the effluent
generated and analysis shall also be regularly'
carried out and report submitted 10 the
ministry's Regional office at Bhubancswar
SPCB and CPCB,
That, A time bound action plan shall be
submitted to reduce solid waste, its proper
utilization and disposal

Th~t, proper handling, storage. utilization and
disposal of all the solid waste shall be ensured
and regular report regarding toxic metal
i content in the waste material and its
iIcomposition. end usc of solid/hazardous waste

I I should be submitted to the ministry's Regional
! f office at Bhubaneswar,SPCB and crca.
13'3: ····'1"Th~t,~'~~h~'~T~'i'p7;Tl~iT~~"d~7;t~·'l'~~;·~';~atio11

'l. i

i of raw material and finished products shall be '
controlled. Proper arrangements shall also be
made to control dust emissions during loading
and unloading of the raw material and finished

That. the occupier shall submit applications'
for renewal of eon sent under section 25/26 of
the watertprevcntion : & control of
pollution)act,1974 and under section 21 or the
Air (prevention & control of
pollution)Act,1981 again 120 days prior to the
date of expiry of this consent i.e,.]1.03.2025
with documents showing compliance of all of
the above condition.

Act ion plan must be done.

We load the waste solid
material, cover it properly, ami
then dispose of it.

ESP generated waste
is being utilized in
land filling in
premises of the plant.
Assure to complied,

Water was sprayed
on transport road.

Assure [(l comply,

Assure to compl icd.

(B) General conditions
SI Observation (If "

Inspection '. .,
Being cOI11~'1j_ied,>.

" I,... ,.,,'.~"
:"

--"1'- --;---"--j'-;'"
Being cOn;lplted, " ,.' I

Relevant report

"
,',

Cooling wa~~/
recycled.

6
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from other sources 10 conformity with the
standard(s)and the discharge quantity as
below:

04,
I

That, the occupier shall 'dispose of solid

05, That , the occupier shall keep D(j SC1(S) withm
acoustic enclosure! 5) and shall keep the
hcight(s)of exhaust pipcisjas pcr central
pollut ion control board 110rtJl.

That. the occupier ~halT;;~~t;11and maintain
central ground water Bo~rdJstate Ground
Water Di rectorate approved system or rain
water harvesting-cum-ground water recharge.

07. That. the occupier shall grkJ\\' and m~;illtajl1
• greenery in the periphery and other available
spaces and shall continue enhancing its plant
density and biodiversity.

06.

That, thc occupier 'shall summit
environmental statement with supporting
stochiorncinc calculations analyses reports,
(;vcry year.

Thill [he occupier shall submit report(s)duly
monitored and issued 'by an NABL
accredited/ISO 900 I :2008 and OHSAS
I ROO1:2007 ccrti riel! laboratory ill compliance
sub-Para(2 ),0 ).(4) and (5) of paragraph 3 of
this ero yearly at required periodicity

10 That. this ('TO is valid ~ub.ieetcd to the
validity of mining lease/Mining
plan/Ecofricndly/Environmcntal clearance, JJ"
applicable. In case of no renewal of Mining
lease/Mining plan, this consent shall be
trcaicd as revoked automatically,

l l , That, this eTO IS issued Irorn the
l.nvironrncntal angle only and UOl:S not
absolve the occupier from other statutory
obligations prescribed under any other law or
any other instrument in force. the sole and
complete responsibility to comply with these
conditions laid down in all other laws for the
time being 111 force, rests with the
1ndustry/unit/occupicr

12 That. this CTO shall not in any way. adversely
..»-.J:=,,-~affects or jeopardize the legal proceeding, if

/<~H, NA~~ instituted in the past Or that could be,
I/~<;;; , '1;r:~fd a~ainst you by tho .state Board for
/l~l:: NOTAR1' . . ~.,.01 the previsions 0,1 the Act or the
7:- RA ule. ~ de there under
i~ NCHI ~!'
,II R' . }>,'\ -* eg, No .. J." I,
. ~ A/A Ut. '

Ox.

I)')

, \

,,,' - ~', .. , ;--- ..oj-.. .. " ~ -"
attached PO copy with CGWB approved

progress report with photograph, system of RWH is
not
eonstructcQ/installed"
Plantation is being
done, Necessary
corrective measures
to be taken 10 ensure
the survi val iry of the
transplanted sapling.
Assure to comply

Complied.

We ha lie attached the
report accordingly

Agreed

! s '
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IJ. -~r~;;:ca~:-p~~~~~i~~- :~~:~c~:~~;I~pr:~~~ti::!I
i. & control of pollution)Ac1.1974:thc water'
(prevention & control of pollutionjccss

I Act.1977;The Air (prevention & control of
pollution )Act, 19M1.and the Environment
(protection) Aet,1986 and Rules made there
under.

Assure \0 Compl icd.

The point-wise status of compliance to the conditions stipulated in the Environment clearance letter
issued by the ministr y vide letter :\"0 .1-11011/641/2009-IA.2 (1) dated 17.01.2011 is given below:

~.~.... -..... - ....~---~-- .. _Ii Efforts shall be made to reduce RSPM
I levels in the ambient air and a time
Ibound action plan shall be submitted,
On-line ambient air quality monitoring
and continuous stack monitoring
facilities for at! the stack shall be. There is a single slack of 30 metres
provided and sufficient air pollution' height.
control devices ViZ, Electrostatic The project has also installed bag
precipitator (ESP) and bag fill etc. shall filters in the project at various dust
be provided to keep the emission levels generation machineries and
below 50 mgfNm by installing energy location to reduce dust emissions

; efficient technology
'i ,·.",·1,.__ "' - ----

November, 2009 shall be followed. I

IVl~:~no::ry ~~~~~~~;el~~:~~n~T;I~~~i:~r~roTc:~ °h~~~cr~~~ta~1~dsit~1:~~~r~~:. Assure to Compl icd.

! the sources shall be control within the' equipment for continuous gaseous
!latesl. permissible limits issued by the crmssrons monitoring from the
_J,.".wo_ltiiil-.and regularly monitored. slack. This is being transmitted to
r~"'!d~~I~~eof Prac issued by the the CpeB and JSPCB servers

llowed. New standards online. The stack emission values
plant issued by the
. 414(E) dated 30th have been mentioned at table
followed. number Lin the eompliancc to

[ specific condition no(l j.valucs
reported arc within the limits,

II; As proposed. Electrostatic precipitator
(ESP) shall be provided to WIIRB.
F13C and DR! plants to coo particulate

. emissions within 50 rng/Nm. Fume
system shall be provided to

furnaces to control the
within the prescribed

j extraction
I induction
!emissions
standards.

II'i: The National Ambient Air Quality
Standards issued by the Ministry vide
G_S.R. No. 826(E) dated 16th

"'rn--'---'I Reply of Unit

We have already installed
Electrostatic precipitator (ESP)in
the plant and the stack emissions
are monitored continuously and
connected to the CPCB server.

Being complied'
it was observed that the project has
ESP installed for the DRI plant

Already submitted reports on tile
monitoring 01" the Ambient /\ir
Quality III the industria] plant.

Observation of
Inspection

lOne Digital Display
Hoard is installed
beside the gate of the
plant.
ESP & 7 Bag filter as
APCD is installed.

ESP installed for DR!
plant. WHRJ3, FBC not
installed,

;\ssured to CO!1lpi~

8
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to remove coarse soiled and After
Burning Chamber (ABC) to burn CO

it is noted that the hot gases from
the DRl kiln is passed through Dust
settling chamber (OSC) and after

,-
WHRB not installed.

Vii T~tal water requirement shall not 1 drawing water from the 7 numbers of

I
exceed 1,050 KLD Efforts shall further rube wells [or which the project
be made to usc maximum water from authorities have made applications to

I the Ground water authoritic» vide letter
I the rain water harvesting sources, Usc

No,87296 dated 21,01.2023,

I
of air cooled condensers shall be: Water from the plant is directed into a
explored ;1I1d closed circuit cooling settling chamber 111 which the

'system shall be provided to reduce suspended particulate .rnattcr IS

: water consumption and water' removed and then the clear water IS

[requirement shall be modified recalculated and re-used In the
accordingly. All the effluent shall be~ industry.
treated and used for ash band ling, dust
suppression and green belt
development, No effluent shall be
discharged and zero discharge shall be
adopted. Sanitary sewage should bc :
treated in specific lank followed by
soak pit.

VII. Effort shall be made to make usc of rain
wa cr harvested, II needed, capacity of
the reservoir should be enhanced (0

V, Hot gases from DRl kiln shall be passed
throug]: [Just Sculing Chamber (DSC)

burning chamber (ABC) to burn
completely ,and used in "waste heat CO. The gas is later passes through
recovery boiler (WI-fRill, I he gas then 1 T:'SP [I) I": d h kt rc C 13n an testae sshall be cleaned in j:SP before leaving' ,

cleaned before leaving out into theout into the atmosphere through It) fun'
atmosphereand stack

We had provision for collection
storage for rain water. The water was
being used in the project for purposes

> like water sprinkling over roads for
. dust suppression, watering the
plantations. washing.ere
However, it was noted that the project
was drawing water through the 07 nos,
01' bore wells which arc Slated to have

Assured to comply,

meet the maximum water requirement.
Only balance water requirement shall
bc mCI trom other source

~iiJ:Regular monitoring of influent and
I' effluent surface. sub-surface and ground
! water (including chrornitc) should be

been made by the earlier owner
Partially complied,

We have attached flow- meter In
&out with photograph and online

ensured and treated wastewater should data sheet.
111eCI the norms prescribed by the Stale
Pollution Control Board or described
under the l.nvironmcnt (Protection) Act,
19&6 whichever arc more stringent.
Leachate study for the effluent
generated and analysis shall also be
regularly carried out and report

'l~

\' .(
'·1 ,

1,1'Assure to complied.

9

',<
if l' ;;~"r·- -t4. ~i"
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sled 'plan Is.
l xj All the eoalfi~es, char from DRI plant Partially complied AFBC not installed as

shall be utilized in I\l=BC boiler of We have AFBC Boiler. Therefore, the i! yet.
power plant and no char shall be used coal fines and char from the DR' Plant
for briquette making or disposed off is presently not being consumed in the
anywhere else. AFBC boiler shall be AfBC boiler. 111eplant docs 110t have

SMS plant in operation Presently. all
installed simultaneously along with the the solid wastes arc being stored

. DRr -plant to ensure full utilization or i within the plant and partly disposed 10

char from the beginning. Scrap shall be the vendors.
used in steel melting shop (SMS) and
SMS slag and kiln accretions shall be
properly utilized, All the other solid
waste including broken refractory mass
shall be properly disposed off In Arter Fe expension we will

complied.
Further not applicable and we have not
CPr' 111 plant

environment-friendly manner.
! \: L Proper ~(jlil;;~l;~;~~~rfly ;shshall be

ensured as per Fly Ash Noti ficaiion,
1999 and subsequent amendment

.2019
IxiTfV~hicuii;--~~pollution due to r Being complied , Assure to complied,I 1 transportation of raw material finished Waler sprinkling IS done by the
, i products shall be controlled. Proper through water tankers to water on the

! arrangements shall also be made to
control dust emission during loading

roads. It was noted that there were
water sprinklers installed near the

and unloading of the raw material and' loading and unloading sites. However.
finished product. ! the project needs to increase the

Dumber of water sprinklers along the ,
roads as well as loading and unloading

cleaning.
handling. sloragc:~tif1zation and r\V~have keeping all raw materia'ls iAssure to complied

disposal of all the solid waste shall be Iwithin project area. However. proper'
ensured and regular report regarding I systematic means or covering of

content in the waste I materials by sheds Of by tarpaulin and

------~.,.~.- - --
Ali internal roads shall be black topped.
The roads shall be regularly cleaned
with mechanical sweepers. A 3- tier
avenue plantation using native species
shall be the linked coal mines shall be
created within the unit

sites
Partially complied
The project has made some parts of the
roads concrete and has assured to
make all roads concrete wi thin one
year time. Presently, cleaning IS being
carried out by means of manual

storage or raw materials, with proper I

covering and measures to check,~ ;

spillage are 10 be adopted by us.

plan

Partially complied
Submitting Time Bound Action Plan to'
reduce solid waste and its proper j

utilization.
Partially complied

iI Only Transportation
road was concreted.
Mechanical sweeper is
not available. 3 tier
avenue plantation is not
done.

...J ';
'~.

, .
r

Copy ot'Risk

10
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Assessment and
Disaster management related plan 1 Disaster Management
is attached. I Plan (Extract of Final

I

I Environmental Impact
, Assessment Report)

tVIl ~::":::;o"d. gee,",boi, 'h,II b,' Already developed new g,ccnbCIi j TI~i::t;beJtis not
developed In 33% of plant area as per I plantation along the boundary and I developed.,
the CPCB guidelines in consultation within the plant. we have developed i
with the DFO. . raising 33% green bell as per the I

stipulation. i. • .. ~................ .. - " -.l..~~" __ ,,..~._, __ _.,
),'111.. /\11 the recommendations made in the' Being complied . I Partially complied.

i Charter on Corporate Responsibility for (charter on corporate responsibility I
i Environment Protection (eREP) for the i for environment I,

protection(CREP)is attached.
Being complied
(Based assessment study and
development of CSR report IS

attached)

along with the migration measures shall
be prepared and a copy submitted to
the Ministry's Regional Office at
Bhubancswar, SPCB and CPCE within
3 months of issue of environment

Steel Plants should be implemented.

XI)(1~1~;;Sl5°/~of the total cost of the
, project should be earmarked towards
the corporate social responsibility and

Assured to Comply

item ..wise details along with time bound
action plan should be prepared and
submitted to the Ministry'S regional
Office at Bhubancswar. Implementation
nf ~Ut;h i')r'()~r'iIl1! sb\1ul'd hI: 01l'iUI'Gd

i • '. '''' ''''
.XX, Th; Ciimrulry ,in!:; l'rnvick lnf' Being complied

construction labour within the site with
Partially complied .

all necessary infrastructure and facilities
such as fuel for cooking. mobile toilets,
mobile STP, safe drinking water,
medical health care, creche etc. The

form of,'I housing may be in the
temporary structures to be
after the completion of the

Ccncr al ConditionsB. Reply of Unit

removed

Observation
, Inspection

. • ""-t-~·-~~-·~,,·
I! The project authorities shall strictly i Being complied Agreed
! adhere to the stipulations made by the We have obtained CIO from the
: Jharkhand Pollution Control (JPCB) Jharkhand State Pollution Control
an State Govt Board vide letter \/0,. JSPCH IHOI

RNCI era " 149971141 2023/516
dated 231 031 2023 which is valid Up
10] 1/03/2025,

II. At no lime, the emission shall exceed. Being complied
the prescribed limits In the event of'
failure of any pollution control system
adopted by the unit, the unit shall be ,

; Agreed

~.....,·~.. o ,~•..

i ~"_.

11

fi/; ~~.
.".

_-
...•
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1[[ No further expansion or modifications Assured to comply
in [ the plant shall be carried out
without prior approval of the Ministry We assured that project proponent
of Environment and lorcsts. In Case of to comply with [hc stipulation.
deviations or alterations in the project
proposal from those submitted to this
Ministry for clearance a fresh reference
shall be made to the Ministry to assess
the adequacy of conditions imposed and
to add additional environment
protection measures required, if any

IV: The gaseous emissions from various' Being complied
process units shall conform to the
load/mass based standards notified by The project proponents have assured to
the Ministry on 19th May, 1993 and comply with the stipulation
standards prescribed from lime to lime. j

_The State Board may specify more I
1 stringent standards for the relevant I~ I
parameters keeping in view the nature'

I of the industry and its size and location
\': The project authorities shall" strictly Being complied

comply with the rules and regulations
under Manufacture, Storage and Import

! of Hazardous Chemicals Rules 1989 as
Iamended in October. 1994 and January
1
, 2000.

The project authorities have submitted
copy of the authorization from the
Jharkhand State Pollution Control
Board vide Authorization no. JSPCB
'HOI IUK/ JIWM-16287064/2023/84

Authorization from the JPCB shall be . dated 12il2n0?3
obtained for collection, treatment.

I storage and disposal of hazardous We have attached new application
_j , wastes. copy,

" vlfH~ p~oj~~t"~'a~lh;;:rtics must strictly Being complied

I 1 comply with the rules and regulations The project author.ities ha~e submitted
. i with regard to handling and disposal of copy of the authorization from the

: hazardous wastes in accordance with: Jharkhand State Pollution Control.
~ Board vide Assured to Submitthe Hazardous Waste (Management and Authorization no.
Handling) Rules, 20m. Authorization i JSPCB/llO/RNC/HWM 16n7064/202
from the pollution Control Board must 3/84 dated 12112/2023
be obtained for collection I treatment! I
storage I disposal of hazardous wastes New application no-l8549020, Dated

16!02/2024.Alrcdyapplied.
Application is still pending by JSPCB

new application

'. "

attached liltest,. ~.st~.report

• f..including
enclosures ••.• ,f......

Agreed.

Assured [0 comply.

Renewal application for'
I!/W authorization has
been submitted 10

Board vide application!
- I

nO.18549020 dated 16- !
02-2024 I

; For /\ uthorization 01
: Hazardous Waste.
Application has been,
submitted by PP.

Assure to Comply.
r·t

12
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(day time) and 70 dB/\ (night time)
~/III The company shall develop rain water Being complied

harvesting structures to harvest the rain
water for utilization in the lean season We have attached PO copy with
besides recharging the ground water photograph
table

LX. Occupation Health shall Surveillance or Partially complied
the workers shall be done on a regular
basis and records maintained as per the! We have attached staff health
lactorics Act, surveillance report copy.

, -X: Th-c project proponent shall also comply As~~red tZ;co~ply~ithi-n-6--­
wit all the environmental protection months.
measures

cost/annum for environmental pollution
coni rol measure, and j udiciously used
to implement the conditions stipulated
by the Ministry of Environment and
Forest as well us the State Government.

i /\ time bound implementation schedule.
shall be implement all submitted [0 the:
Ministry and its Regional Office at
Bhubancswar to Implement <Ill the'
conditions stipulated herein The funds
so provided shall not be diverted ror

Photograph of 1 no. of
Rain Water Harvesting
structure is submitted.

Assure to comply.

We have attached name change
copy on MoEF and after name
change we will take expcnsion
LC,howcvcr we have submitted
proper all the Environmental
protection measures.__.__._w_w_~_ .... ._..._.. ..__.. --~-_+~~-:----____c"'::___:.--~-~.~----,---
Being complied Being complied,

We have appointed name with
contact number.
Shudhansu prakash-9 IO~121695

~., -
XI. A s paratc Environmental Management

Ct.:11 'equipped \~ uh full-fledged
laboratory facilities shall bc set up 10

carry out the environmental
management and monitoring functions

, ,",._' w·o. ~._. '"""'_, • • ••~••~. '~."""

\.0, As proposed. Rs. 6047.00 Lakhs and
Rs. %Y.OO Lakhs shall be earmarked
towards total captain cost and recurring We have attached action plan for

Partially complied

project proponents
implementation schedule.

with

Assure to comply.

'h ",:

Assure to Comply.

Assure to Comply

"_.

I

13
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received while processing proposal.
The clearance letter sh311 also be put on
the website of the company by the l
proponent.
The project propo~~~l sh~lr"~pload the
status of compliance of the stipulation' Being complied
environment clearance conditions. (copy attached)
including results of monitored data their
website and shall update the same
periodically. It shall simultaneously be
sent to the Regional Office of the
MOEF, the respective Zonal Office of
CPCB and PPCB. The criteria pollutant
levels namely; RSPM (PM 2.5 and PM

i 10) S02. NOx (ambient levels as well as
i . stack)t-" ..~.,",",.. " ' ""...... ...•. . .
"XV, The project proponent shall also submit Being complied

six monthly reports on the status of (copy attached)
compliance of the stipu lated
environmental conditions including
result of monitored data (both in hard
copies as well as by c-rnai I) to the
Regional Office MoEF&CC. of \1ol:F,
the respective Zonal Office of CPCU
and the JSPCB. The Regional Office of
this M inistry/CPCBiJ SPCB

financial year ending 31 st March III

Form V as is mandated to be submitted I
by the project proponent to the
concerned State Pollution Control
Board' as prescribed under the
Environment (Protection) Rules, 1986
'as amended subsequently, shall also be
put on he website 0 r the company along
with the status of compliance or
environmental conditions and shall also
be sent to the ..

e o IIIrW'i cd

. :~.tt~~ ?" ~f

r;:.."::ifo"
~'1t

.,;,

;,;"

Assure to Comply

Assure to Comply

Assure to Comply

Assure to Complied.

11\
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r widely circulated in the region of which
aile shall .bc in the /vcrnacular language
of the locality concerned and a copy of ;
the same should be forwarded 10 the
regional office

~!lllr'p~;;Jcct"~Clth;~iticsshall inf~rm lh~ Being complied
Regional Office as well as the Ministry.
the date of financial closure and final I

. approval of the project by the con6emcd I
J authorities and the dare of commencing
; the: la .~ development w.?rk.

In view of above facts show cause may bc asked and necessary action may be taken to the unit as per
law.

#~"l-"'Y~
Vld. Asicf Alam

ex

~~)<))-l,

Prcm Shankar Gupl
,\.LK

tt~ f :tt~~t{
Schall Akhtar Khan

S.T.

Memo No.- )3q Y Jamshedpur.

(.QP.Y...iQ.l}y.~Ide9_tQ:Member Secretary. Jharkhand State Pollution Control Board, Ranchi for kind
information and necessary action.

Regional Officer. Jarnshcdpur,

15

r·f'l l
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WhatsApp Video
2024-12-05 at 12.17.
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--44-
JHARKHAND STATE POLLUTION CONTROL BOARD

T.A.. DIVISION BUILDING (GROUND FlOOR), H.E.C., DHURWA, RANCHI-834004
Phone: - 240085;1,2400851 Fax:· 0651-;1400850,Webslle:-www.ispcb,org

Hon'ble NGT l\lattcr
Time Bound(lJrgcut)

I~cf. No. OA/63/2024/EZ/~1:?:..~:::dLI Ranchi.Dated: -.cu.1/ 2-/1!-O 2. (1
From,

Rajeev Lochan Bakshi,
Member Secretary.

To,
tvI/s G. M. iron & Steel Co. Ltd"
Phase - III, Extension, Adityapur Industrial Area,
Seraikela -Kharsawan,

Sub: - Show cause notice in the matter of O.A No, 63/2024 (Earfier 0.1\. No, 1812024fPB) in
the matter of Ajay Kumar Mnrarka Vs State (If Jharkftand & On) pending before the
Hou'ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata --.Regarding.

Ref: - Board's Ref. No. B-2117 dated 30/0912024.

Whereas, the [30aI'dvide its Ref No. B 21] 7 dated 30/09/2024 by exercising the powers
\ conferred u/s 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and powers conferred

Is 21(4) of the Air (Prevention & Control of Pollution) ACL, [981, has revoked the Consent '(\
Operate issued by the Board vide ref no. JSPCB/IIO/RNC!CTO-14997114!2023i516 dared
23/03/2023, valid upto 31/03/2025 and further in exercise of the powers conferred u/s 33(/\) of the
Water (Prevention & COHtro1 of Pollution) Act, 1974 and powers conferred u/s 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981, it was directed to close down all the operations of the
unit with immediate effect till further order or further directions of Han 'ble NOT EZB, Kolkata and
Board Moreover, it was also directed to submit an amount ofINR 26,1 5,62S.ClOl- (i.e. Twenty - Six
Lakhs Fifteen Thousand Six Hundred and Twenty-Five Rupees. Only) levied as Environmental
Compensation within 15 days of receipt ofthis letter.

Whereas, a representation was submitted by the Unit in light of the above direction!' issued by
the Board vide its letter dated 02/10/2024,

Whereas, the Regional Officer, JSPC:B Regional Office cum ..- Laboratory, Jamshedpur
was directed VIde Board's Ref. No. F3-2432 dated ()3/12i2024 to inspect the site in question, verify
[he compliance I non -- compliances, as claimed by the PP.

Whereas, the Unit was inspected in light of the Board's Ref No. B--- 2432 doted 03/12.12024
on 03/12i2024 & 05/12/2024 by the officers / employees of the Board and certain observations were
made, which are as fo110\v5: -

.. .

IIbi. GM iron 8: Slec;! SC dated 06.12.2024!1

-..
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·'

status Pollution Control measures adopted by PP is as fellows»

L ESP is installed.
II. (Process Emission) from ESI) duct is found during the inspection.
Il L ·0 I is no! from which dust emission was
IV. Bag filter installed at cooler Discharge, Intermediate Bin, Product House, Stock House, Coat

Circuit and Iron Circuit,
v

Vl.
Vll
VHI

new is duct one heat
installation stage to reduce dust emission through 'ESP,
25 nos. of different fixed water sprinkler is installed.

Water capacity is to
300 tree plantation has been done in the premises of plant

water.

IX. During the inspection. raw material i.e, iron ore and coal arc kept in open area which IS

covered Tarpaulin
X .ESP Dust and .13agFilter dust is kept in open areas.
XL More than 100 in of Transportation mad is concreted only. Meaawhile Rest areal Work area

arc not concreted.
the visit, housekeeping 1$ found satisfactory (Photograph is attached herewitb.)

XII]. Display Board. (\VaU Writing) of Hazardous Waste (near the main gate) is written in painted
form in which description of hazardous waste is not updated.

XIV. PlvrlO is installed. is
rransruitted to Board server.

Status. of .Joint Couwlittee's observation is flS underr-

Joint Committee's Observation Reply of Unit Observatten or Inspection

, Forests Govt. of India has issued EC ! (Consent
i H1favour of MIs Bimaldeep Sled Pvt gran! after the revolution

No,J~I 1011/641 on 08·04-2022, and
Cl)dU7,lOI/20IL'Tihe finally, we started

production on 05-05-
We submitted the

compliance

stipulated rn
environmental clearance l
letter !
vide letter no J~ I
1J011/641/2009-I1\..2(1) •.
dated 17· 1·20I i has been!
submitted by PI' '(via email!
to
Dated 12 -07-2024,

steel private limited, since
to the: project in 201 l .

. has not submitted ly half
i compliance report to the Regional

of' J'vl0FE&CC ;,1$ well as

I twas observed that the project
huge storge of bag filter dust as well
as ESP dust stored within the
industrial premises unsystematically
The project should prepare a safe

z disposal plan Cor these wastes As per

have already
cleaned the ESP dust as

! as the filter premises of'plant.

and lS-12~2023.
We will submit the next

report m
2024,.
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·' 3. ,-------~ ..__ ..__ .._--_. -.-~-:'"--.-:::::-:--:--~----:---;----:-----:-~
The project has to develop green belt We are already planning Plantation is being done in
as stipulated in the Environmenr to carry out planting m premises Survival of the
clearance Jetter but the same has the development new saplings needs to be
been not complied. green area and have also ensured.

developed. Photograph
is attached.·-t~--'''C''--·''''''-''''--·''·''-''''··:''''-'··''''-··-''''·~-T-·'··-.-•.•.- '".'-•.--' -., --~---"-.-:--t-"::::::-.-_' ..-;-..".--:::::_=r+:__'_..,

the roads within the industrial We have already given Transportation Road has
unit need to be made concrete/ black the order to the been concreted,
topping to reduce the fugitive contractor to construct
emissions. the road within 4 to 6

months in the iron ore
and coil storage area and

..:':::'"'--'"":C'":'w'.~."w"""-7-.""-__ "_.-."_ ..~_.-_-:::---+~),.-:--0copy jsattac.!!~g:__ ~ .._.._._, _ _ _ _ ...1
Fugitive was seen from We have already placed l One heat exchanger I

various sections as leakages were an order for a new beat installed. For another
found during the inspection. exchanger to replace the installation of Heat

old one, and the work excaanger; Purchase Order
will be completed within (PO) copy is submitted.
6 to 8 months. po copy
attached .

.'-jYo~s~k"eepi~liw~~sfi;il~l(lnot-u-f-)to"""'t}-l +---cc~'(-)'I-l-S-:.•~--.a.•l·-"I·/C-~t·.-.I-n-a-.a-d-er".l-ea-,,-,P,"-I'-a··S,~.•l1h'-.e-t(d-). +, -J(:-'pa-c·-'-N.·.n·..-. -aJl"r-:Iea-'at,~.:'~r.":"'~.alr-:h.-.I..C"':-,1.'.l8-}' -1'.ss-:t-c(),.•{r-.)e,',de··l.ei~(l;j
marks as raw materials and solid wast . l! . VV. J • • vv • -d I
were also found kept HI.open. with all RCC floor and with . tarpaulin sheet. I

housekeeping is now up Housekeeping is found I
1···..· ··..-! ·..· · · ··· - -" ".-..-..--"- - ..--- t·-\~,)..r..·-e~late__:~1:1'·.i.·a··~.·vl:ci,11 ..J xel"..,~.<.l..~l].:e..":..,..,;d·:. '.'y'.'J sl·:)~..)!. i..~1~1~):..·.1:~,),..;Ey_:·_:;..·p ·.·p·o······.·I;U·.·,.·te c..j ,~..·.1 ·1·.·1· ·1;7, Project has not constituted separate r~" •• ca 1 ,""v ce

Bnvironmental management cell; appointed an Bavironmenr and Safety I
equipped with full fledged I Environment and Safety Manager (Shudhansu I
laboratory facilities shall be set up to i Manager (Shudhansu Prakash). Laboratory for
carry out the environmental Prakash), Environmental management
management and monitoring and we have also and monitoring function is
functions and Environmental applied for the QM"S! not facilitated.
statement IS also not being filled (quality management ! .
properly. system) certificate and 'I'

we are submitting
proper environmental I
statement.1 · +_. ..· ·· · · :-·· ···· c ·-·~·- ..-~------,--~-- ..·-:--1 "- _M "'.."_ ".w..•..".. ••· .._ •· ~ .. ~ · I""'-;--c- ::-..-- -::: -- -::--~ ..:::--::::~..:.-::-:::-..'~.-I

Display Board is painted and! /\lready installed. Display Board of H/W
not being updated on regul.ar basis. I (photograph attached) wall painted which is not up
Project need to install digital DIsplay 1 to mark. Beside the gate of
screen ncar t.he main gate for public the plant, a digital display;
display. ~o~1rd(for PIvr 10 analyzer) I

IS Installed. !
j

4,

5.

6.

8.

-----~- ....,..-......-...~....

9. Project authorities have not Charter on corporate Charter on corporate ;
submitt.ed charter on Corporate responsibility for responsibility for i
responsibility for environment I environment protection enviromnent protection ..

I protectIon 11l1medratel; after one I copy is attached copy sent to HQ as repOlied
,~ ..~~)roductlon. _,."_____ ! ~,___ b / t~~re:sentative. _
I 10 I Project <luthorilles w'cre asked to We are submitting, Land Plan of M/S GM Iron I
I submjt detaj led layout 'plan det-' 'led lavou' )ian of' & Steel COl1'1jJany Limited is I

l1;Zvi· GM Iron & Stet'l SC dated 06.12,2
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same has been not
by unit's

11. and functioning When we
and chimney which are claimed plant from
outside the 13-acre land and handed over the ESP

claimed that "ESP
and chimDCY are to inside.
the I land, and this

in the disputed 4.67 acre lands.
the structure seems to be old and

and chimney within the matter is already running in
13-acre land. The ESP judicial court."

constructed by the earlier owner of and chimney are to be
I Unit. and stack are integral inside the 13-acre land,
: part of the sponge Iron Unit and the: and this matter 1S

"

project cannot . run ,without I already running in
operating pollution control.' judicial court,

as mentioned above situated
land.

The point-wise status of cnmpllanee to the conditions stipulated in the earlier' c:r.o issued by
Ihe .JSP(: Board vide Ref.No, ,'SPCH/HOIIlNC/C.:TO-14997lJ4/2013IS16 dated 23,03.1023 is as
givtm below:

SI Specific cendirion Reply of Unit Observation of

L That, the occupier shall make We have
approach road and the order to the

.1 within premises of. plant to construct the
I and work areas asphalted or. within 4 to 6 mouths iI1
concreted the iron ore and coil

stroge area. PO cOPYl is
I

which was constructed by
A1ADA Further'
improvemear for.
construction of Road time

[0 come.attached
2. That, occupier shall Yes, we

purchase raw material on 1)/ raw material
from valid source valid source.

from

-----~--~~-.~.-~--~--------~We have already given Internal
the order to the contractor concreted from tnain gate
to construct the road io to ESP area. Rest work
transport road within 4 to area proposed to
6 months(PO cOP:" attach) concrete (for future

], That, the occupier shall make
work area and transport roads
concrete/black top

i-----~---·-+-~-·---·······---·---, --. . ,_ _..__ ~-+ ~ ."._+~, .~.::_,, ,_.__,
That, the occupier shall Already PO given for Being complied,
submit photographs of tree rainwater harvesting and
plantation rain water for new belt
harvesting, Boundary wal] plantationtatrach

the copy of
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-ql1-
r'~'Tc~mJ;iy--~i cO;lditions '"of] (p};otograpb'attach~d)' I HlW
" I authorization under I I been
I IIJazardOus and other! I vide
I I \,""',3S, ,te,8(1,11, U,!l"agement and ]' ! no. 18549020
I t transboundarv 2024
I Imovenlcnt)n:les 2016 Il~rT.~1-:6;~t,-tl;~--'--(}CCt;Pi~;:_.;rh~l-lAl~e,;'~l)-;---rum; ini-~eh icl~-l-cleal;illg t~"""~~etting--tl1e-"
I I ensure tl:e cleaning and I sprinkling system and We 'I' ground IS found. ,
. ! wetlln,g of ground regularly I h3" ve ',PIann mg, to mstaIled, . I

I to improve housekeeping . mixed fo~lmist, cannon I I
,1 I I system within I to 2.. I
I , 'I months ! Ir~l~:~"~:~~;:'f;er'~:~Tll';:T.--,,~---..,..-,---.-.-,--,_._-,-"'B;;ing c()ml;tied~"-~"""'-"-l

I I transporting the materials I I
, I fully covered all along its I eIway and transfer points and I

I suction system should be I
I connected to dusting I

I ~ equipment. II~T:j~:~i:;:I~~~e:!~::- ---- - - t:~t:: 1~;,,:~~id;Pr;~ier1

I in areas around crushing and 1 \ I
I screening units, f'1.W, mate,rial l I
\ heaps at unloading points I I I.

'I heavy vehicle movement I J I
h-- .:~t~{~t~"d~.n.dwast".:mpL~-~.---,~-..,..-.. _ ___, .....~_....'
i 10. That, the occupier shall We have planned to 2 nos of shed was
I I construct the shed for extension the shed for installed.

I keep,ing Iron ore 1,)fOperlYand I keeping i,ron ore and ,"',10rk I'
I i ensure crushing and I will be done current
I I screening operation in shaded I financial year.

h·)\ ~~,~t~l:eaOC~lIp;er- s14--~~''''-''~--'''''-'''---''
l operate and maintain Air'
I ' pollution control device I
i [ (APCD) regularly and submit I
i l photographs. I
, 12 -I Tl·i~t,-'theo~c~piel:--;;-~)aJl tW~..'~-~il!' s~ililnIt the

I comply the provision of I photograph
charter on corporate 1

responsibility for
environment protection
immediately after one year __ L_~ ··.. .. l

authorization has
submitted to Board

application
dated I6-02-

I
I

_---1
Being Complied. l

I

Being Complied. -~'---l
I

Ritvi- GM Iron & Sleel SC dated 06.12.2024/5
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production r
\--}3""",- .'~'-" Tf~-,~-'tl~~'- ()ccupT~~:- slu111, p6-iS-M~~j;'cady-gi~~~~'-and'

construct garland drain, toe work will do within 2 to 4
wall and settling tank for months.

.---- ·---~-IPartially Complied.

storage of solid wastes and
raw materials separatel y and
de-siltation of settling tanks
shall be done regularly.f--'--~-- . +_

14. That, the occupier shall
submit compliance of

ndition of C'T~()half yearly
be Board.

1"-- -""-"""'•...~- .." - ""__ ••...,., " ".".""_" .•._
i 15 , iat, the occupier shall
1 ~

, regularly operate closed
circuit

Assure to complied.

···-·.·...~..-~.---.-~.-.~ ...w·i
Partially complied. i

television 1
I

for !II (CCTV)carnera

I,

' I monitoring operational status
i of APCJ)s

'-i(l: ;1:l~~;t~--tT;~'·······;;~~;.~l;;~r'5];,;11 \v~~~;njs~lb;~~'i"reg~lt;;'lyJ3-e-in-g-(:;;;·;;p·j;~d.·····-"~~·"-'"·'·····
operate and maintain Air photograph of (APCD) !
pollution control
Dcvice{APCD)regularly and
submit the

of
2023.

17 Thai, the occupier shall Further not applicable and Assure to comply.
ensure that no tly ash laden we have not CPP in plant
air should go to the nearby
village. There must be proper
protection to villagers from
fly ash laden air like three tier
tree plantation fine mesh net
etc.

18. the occupier shall We have attached copy of Application for
submit NOC from central NOC from central ground to abstract ground water
ground water authority/state water authority for .industrial. use IS II

ground water authority submitted on dated 21-01-
regarding
ex traction/consumption
ground water.

;---...__., ----+---_ __._----_ .
J 9. That, the occupier shall ] We will attached the copy Assure to comply.

operate on-line emission of data monitoring (6
monitoring system and ensure months average report)~
uninterrupted and regular
transmrssion of data to,

I JSPCB server.

26-:--·'tj~~al, the----~~~~~)ier shall ":!.-~s-_p-er-CP-C-'B' a~~~~l,~!~~f,~~~Itj~r;
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! connectivity and
operate PMIG analyzer with guidelines

Assure to complied

Assure to complied.

Assure to comply.

....................~.•.•~~~"'m__ ". " ._ _" _,__ ,_, •......_ ."..",N..,.,.,.,.,....",'.__.v__ ~_ •••y.~ •••"~,,.·.W""_mN,'_··.·.~ " w.~__ .¥.~ >.,~.~."'~""WN,',',~~~"~".·.m..· ,.·_.···,,'·NN"'.''''''·~''·''Y~''

the occupier shall Presently manually

online
ensure uninterrupted and

I regular transmission of data
to JSPCB server.

21. That, the occupler shall The process water is kept
operate Effluent treatment in the close circuit. .
plantf TP)

. 22 That .the occupier shall raise
the height of all stacks
attached with air pollution
control devices(APCD)up to
30 meters--._ .••.....-..-..------ •....~-----..----------~.,.------.-
That, the occupier shall i \Ve have already placed

an order for a new heat
l

exchanger to replace the
old one, and the work will
be completed within 6 to
8 months.(PO copy

< attached)
, ..~ + ~._- + ~ ~~ ··~··············~·4~···-··············~---···············~~--···i

24 'That, the occupier shall \Vc are submitting
provide separate electricity photograph of separate
meter with all APCD electricity meter with all

APeD

install mechanical operated, cleaned every Sunday
system. for timely collection .
and removal of the flue dust
generated in air pollution,
control device.

~·-·············If·····~······--·-,-········---~~····-·.._-+ --- .. ~ - ..- ..---~!.- ~----.--~--.--~·-~··---I
26. That, the occupier shall Assure to lhed.

provide software controlled
interlocking facility keeping
in view of on-line emission
and effluent monitoring
system to ensure stoppage of
feed conveyor, so that the
feed to the ki In would stop
automatically, if

I· . emergency/safety cap of the

, . I ro.).ttarykiln .. is.. opened o...r E.::;.SPI.
. ~lOn-operatlOnal
127. I That, "the '~~fety-
; I cap/ernergency. stack of
l_~__ , rotary kiln type ~Iant, whic~.l. ~ ~.

-.J_-.-......~ ..__....
, Assure to comply.

comply fugitive emission
standards of 2000 g/m3 at a
distance of 10 meter from

material crusher andraw
product handling areas etc.

Being Complied.

Partial Complied.

Hhpi· Gl<.1 b(ln 8< Steel SC dated 00.12 20240
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installed above
after burner

charnber(ABC~)of feed end
column should not be used
for discharging untreated

bypassing the air
control device

28.

jl( 1)
for

Pri va te Limited.

--51-

We had submitted offline
transfer of change in
ownership 1'\/lIs Bimaldeep
steel private limited to
lVI!s GMiron &. steel

MoE1' &. CC

the occupier U(Jt applicable
we have not CPP in plant.

and

1986 whichever are
stringent Leachate
for the effluent

Environment (Protection)
Act,
more
study

.! generated and analvsis shall
I ;180 he regularly c:;rried out I
I and. rep:)r! . submitted ,~o the r

; 1 rmmstry's Regional 01 lice at I
l.._ ..... ,,""=w.v ~--"-~-"-""_""""'=',::.:._._.m.w....,.,._.,....,.~~~",,_..~,._----.l ....._._._....,

ref. no-

As by PP.

NlA.

Assure to complied.

Iron company limited on
to 200 30/11/2022 at 1\.'lOEF(LA

TPD)and installation of steel Division)Gov.
shop (330 Tl'Djand Of India, Paryavaran

Bbawan, CGC) complex,
Lodhi road, new delhi- I

1· I oo ',. 1,1. :,1,.(1, I'. ' .. '_).agaul we ; ,I

submitted online applied
for transfer of Fe to

1A/J11/1n<.1i/457406/2024
dalcd-02-01-2024 has
been still pending by
concerned authorities

Regular monitoring of Vie have attached the test
influent and effluent surface copy
sub-surface and ground water

Chromite) should
be ensured and treated

,

wastewater should meet the
norms prescribed by the state
pollution control Board or
described under the
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conditions Reply of Unit Observation

OCCUpH?r shall PIvl 10 analyzer has been Being complied,
the National installed for regular

monitoring .

...•.+.c:c. ._ =: _ ••__ •• ..·--c-r--·-..·-···-······..~·..··~..w .. ••••••• ·--+--~-·-··········..-..····-..·· ····-···..-I
occspier sha 11 OCJ]vIS has been

the emission quality installed" Assured to
the standard and the maintain

03. keep 'water recycled.

OCCUpIer to comply.
solid wastes

the occupier shall

the occupier attached
and maintain central copy with progress report

water Board/state with photograph.
Water Directorate
system of rain

harvesting-cum-ground

CGWB approved system
RW1I is not

cons tructed/insta lIed ...

07. is being done.grow
and maintain greenery in the
periphery and other available
spaces and shal] continue
enhancing its 'plant density
and biodiversity.r --.:~...+-.-..-.~

08. That, the occupier shall

Necessary
measures to be taken to
ensure survivality of
the transplanted sapling.

summit environmental
statement with supporting
stochiometric calculations

year.
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-Sit-
We'have" attcLci;;'d- th.e I ....·~·'"(~omplied.
latest test report
accordingly I

09 shall
report(s )dlllysubmit

monitored and issued by an
NABL
9001 :2008
18()Ol :2007

accred ited/ISO
and OFfSAS 1

i
certified i

laboratory in compliance sub­
Para(2),(3},(4) and (5) of
paragraph 3 of this eTO

Agreed.

10.

mining lease/Mining
plan/Ecofriendly/Environmen
tal clearance, if applicable. In
case of no renewal of ~'filling
lease/Mining plan, this
consent shall be treated as
revoked automatically.

, ] 1. That, this (TO is issued
the Environmental angle only
and does not absolve the
occupier from other statutory
obligations prescribed under
any other law or any other
instrument in force. the sole
and complete responsibility
to comply with these I
conditions laid down in all
other laws for the time being

lin force, rests with the

____~_~.~~·y/u~li~~ccupier~ ,
12, That, this eTO shall not in

any way, adversely affects or
jeopardize the legal
proceeding, if any, instituted 1

,~ iI in the past or that could be, i
instituted against you by the
state Board for violation of
the previsions of the Act or
the Rules made there under

13. That, the occupier shall
comply with all applicable
provision of the water
(prevention & control
pollutlOn)Acl,1974;t11e

---_._.- ..._---
Iii",;. G~1lron& Sled SC dated 06.12.2024.111
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(prevention & centro 1
pollutionjcess Act,l

(prevention & control of
pollutiourAct, 1981.and the

(protection)
Rules made

The point-wise status of comphance to the conditions stipulated in the Envir(HUnent clearance
letter issued the minist;ry vide letter No J-IIOU/64112(H}9-IA.2 (1) dated 17;01.2011 is given
belew:

Stipulated conditions Reply of Unit Observation

Display
installed
of

shall be to
RSPM levels in the
air and a time bound

VVe have already installed
Electrostatic precipitator
(l~SP)in the plant and the

L
IS

emissions areshall be submitted.
monitored continuously and

ambient air quality connected to the CPCB 7 Bag filler as
installed.and continuous

monitoring facilities for
all the stack shall 'be provided

server.
There is a single slack of 30
metres height.

project has also installed

ESP

and air pollution
control devices V17, bag filters in the project at
Electrostatic precipitator various dust generation

and bag fill etc. shall be machineries and location to
to keep the emission reduce dust 01111sslon8

energy efficient

Electrostatic Being
it was observed that the plant. WIIRl3, not

provided to \\lIlItH, FI3C and project has ESP installed for
DR] plants to CClO particulate the DRI plant
emissions within 50 mg/Nm,
Fume extraction system shall .
be provided to induction I

I
furnaces to control the
emissions thewithin

nt
Quality Standards issued by the
the M inistry vide CiSK No.
826( dated 16th November,

shall be followed.
'~---~-~! ~_M_' __ """_'~~
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through Dust
coarse soiled and chamber (DSC) and
E:turning Chamber burning chamber

to burn CO completely burn CO. The gas is
In waste the ESP ,II')

cleaned
into the

emissron
secondary fugitive
hom all the sources

be control within the
penni ssible limits

by the Ministry and

v.

shaU further made
max imurn water from

water' harvesting
sources. Use of air cooled

shall be explored
closed circuit cooling

be provided to
water consumption

water requirement shall
modified accordingly. AI!
effluent shall be treated
used ash handling,
suppression and green

sewage should be
treated In specific tank

IIjzl.i- GM iron &. Steel SC dated 06.12.2024/1 \

at site that
the project has installed
monitoring equipment for
continnous gaseous emissions
monitoring 1'1'0111 the stack.
This is being transmitted to

CPCB and JSPCB servers

been mentioned
a.t table number Lin the
compliance to specific
condition no(l).values
reported are within the limits.

not installed.

drawing water from the 7
numbers of Tube wells
which the project authorities
have made applications to the
Ground water authorities vide
letter ]\10,87296 dated
21.01.2023.
Viater from the plant IS

directed into a settling
chamber m which the
suspended particulate .matter I. .. I
is removed and then the clear I

water is recalculated and re-
used in industry.
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capacity the
should be enhanced
the rnaxrmum water

Only balance
water requirement shall be
met other source.

and
also be

carried out and
submitted to the

Ministry's Regional Office at
Ranchi, SPCB and CPCB.

IX. The water shall
not exceed as per the standard
prescribed for the steel
A.U coal tines, char from
DIU plant shall be utilized in
l\F8C boiler of power plant

X.

- - - - -- -----:---:---:---------

to comply.

monitoring
and effluent surface, \Ve have attached flow- meter

sub-surface and ground water III &out with photograph and
(including chromite) should online data sheet

ensured and [reated
wastewater should Intel the
norms prescribed by the State
Pollution Control Board. or

under the

and no char shall be used for
presently not being consumed

briquette making or disposed in the AFBC boiler. The plant
anywhere else. AJ;13C does not have SMS plant in

boiler shall be insta lied 0" a-11') ) P e tlv Il theper .u. .:res n .n 1:1 e
simultaneously along with the solid wastes are being sto~
DR] plant to ensure full i within. the plant and P,'~~

. I utilization of char from the I dIsposed to the vendors ..?~ '. .r.., ~ ;

i_ ..... _1~~¥I~~ing2.~(;E~~~1)~11):w~1!le~!L.~-~---__t\I: 1 ~I~~:-i~-.~
~1 AlAR 22t.W ,/';' .:

I.. '~1' ,....-.:v·\ .. ~311 ...,~ J

.,,'~....:~.if\ tol.. ~ ........ '" ;\" ~, ' -<

We had
collection storage forrain
water. The water was being
used m the project for
purposes like water
sprinkling over roads for dust
suppression, watering the
plantations, washing.etc
However, it was noted that
the project was drawing
water through the 07 nos. of
bore wells which are stated to
have been made by the earlier
owner.

to complied,

Partially complied
We have AFBC Boiler. yet.
Therefore, the coal fines and
char from the DR! Plant is

not installed as
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'''-'---~,--,"-, "-,-,~-,,',"'-----'~~~r_--'----~-' "-'-'~'---"--------~-__r-----------__
in steel melting shop (SMS)

SMS slag and kiln
accretions shall be properly
utilized, All the other solid we will

waste including
refractory mass

complied.broken
shall be

After Be expension

disposed off In
environment-friendly manner.

XL Proper Utilization of 11y ash
shall as
Ash 1999 and

and we N/A

subsequent
2019,

In

XU, Vehicular pollution due to Being contplied
transportation of raw material "Vater sprinkling is done by
finished products shall be the through water tankers to
controlled. Proper water on the roads. It was

shall also be noted 'thar there were water
sprinklers installed near the

to complied.

loading and unloading sites.
However, project needs to !
Increase the number of water .
sprinklers along the roads as
well as. loading unlQading

loading and unloading
raw material and

product,

KITI. 1 internal roads shall be
black topped. The roads shall
be regularly cleaned with
mechanical sweepers. A 3-
tier avenue plantation using
native species shall be the

coal mines shall be
within the unit

complied
The project has made some road was concreted,
parts of the roads concrete Mechanical is I

iand has assured to all ! not ;) tier'

roads concrete within one i avenue plantation is not
year time. Presently, cleaning done,
is being carried out by means
of manual cleaning.

to complied.handling, storage, We have keeping all raw
and disposal of all materials within project area.

solid waste shall be However, proper systematic
ensured and regular report means of coveting of '

toxic metal content materials by sheds or
in the waste material and tarpaulin and storage of raw
composition, end use of solid rna rerials , with proper'
hazardous waste should be covering and measures to j
submitted to the Ministry's check spillage are to bell'..
Regional Office at adopted by us. •
Bhubaneswar SpeB and

ICPCB, I
r----'1~---'.-~'-' ~~ ~ ..- "'~--,,---__+---~-_;o~-~'-- ..' '" ,

/\ time bound action 1)lan Partiallv co' l~ N'''-A-''''''B'''-·~:::--T.No.t..·..s.·.·iI.·.·..bmitted.. .' .' ...:L-"" I . . ..' .. ,-~.- ~.. ,';-f'~~

k~NOTAR.".V~l,
I{~. RANCh~.~~· 'I\.\* Reg. No,· /* II
\, ~ AlAB 221~,tj /:.~,,}, ., / "/ /.

'\~ ~f'-t :\' ',/
',::, .,,/ ' '" ,r,_." .• """\,,,

j
__ ._l

Rbi,G1vlIron & Sred SC dated 06,12.2024/15
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shall submit tel reduce
waste, proper utilization
disposal.

Time Bound
to reduce solid

ASSCSSlncnt

and its properwaste
utilization.

and ofDisaster Partially

..................................' "..~ ".~ : + " " ~".C'"~~ ~ + "".., "" --.- ..,,~.'C' ,,-~......... j

proposed, green belt shall Already new green green belt IS nol
be developed In' 33% of plant belt plantation along the developed ..
area. as per the C>PCB boundary and within the
guidelines In consultation plant. we have developed

'.VI. Risk
Management plan along with
the migration measures shall
be prepared and a cqpy
suhrnitted to the Ministry's
Regional Office at
Bhubaneswar, SPC:J3 and
CPC:B within 3 months of

of environment

wi til the IJFO.

Copy Risk
and

Disaster management related
plan is attached.

Disaster Management
Plan (Extract of Final
Environmental Impact
Assessment Report)
submitted,

raising 33% green belt as per
the

All the recommendations Bcing complied
made lfl the Charter on (charter on
Corporate Responsibility for responsibility

complied,
corporate

for
Environment Pro tee tion environment
(CREP) for the Steel Plants protection(CREP}i.s attached.

of the project should
earmarked towards
corporate social responsibility
and item-wise details along
with time bound action plan I
should be· prepared and

submitted to the Ministry's ,II

regional Office at
Bhubaneswar. I
Implementation of such '1
program should be ensured I

accordingly! in a time bound I
manner. It---+---------".~-- ..<~ ..... +r-r-r-r--r-r-r-..-~f---....-.-..~_.- ....~~_~~~_~. ~. .~
The company 1 provide complied, !

I
xx.

I housing for ..construction
I labour within the site with all
II necessary in frastrucrure and
I facili ties such as fuel fOT

I cooking, mobile toilets'i I.~_..L_ < ~:.. ••••••• • _"._ .

Being
(Based assessment study and
development of CSR report is
attached)
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creche etc. The housing may
be in the form of temporary

of

L

adhere to
stipulations made by! the
Jharkhand Pollution Control
(JP(~B) and State Gov!.

IlcpJyof ObservatHm

the We have obtained eTO
the Jharkhand State Pollution
Control Board vide letter No.
JSpell /1101RNCI cro _
149971141 2023/516 dated
23/ 03 I 2023 which is valid
Up to 31/03/2025.

II. At no time, the emission shall Being complied
exceed the prescribed limits,
In the event of failure of any
pollution control system
adopted by the unit, the
shall be immediately put out
of' operation and shall not

until the desired
efficiency has been achieved.

further expansion or Assured to con}])ly
modifications in. r the plant
shall be carried out without We assured that project

approval of the Ministry proponent to comply with
stipulation.

of deviations or
the project

from those submitted

environment
measures

have

IV. The gaseous emissions from Being complied
various process units shall
conform to the lead/mass

Assured to

based standards notified by
the Ministry on 19th May,
1993 and standards prescribed

Rizvi- OM troll 8; SWcrsc dated 06.12.2024/17

assured to
stipulation
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~1-

amended in October, 1994
and January 2000.
Authorization from the JPCB
shall be obtained for

treatment, storage
disposal of hazardous

•

vide application
nO.18549020 daledt6-
02-2024

from time to time. The
[joan! may specify
stringent standards for the
relevant parameters keeping
in view the nature of the
industry and its size and
location

shall Being complied

, accordance with the' S' I' , ~ h . ,to i., U)1111t Aut onzation no.I Hazardous Waste JSPCBlFIOlRNC/H\VMJ 628
(Management and Handling) 7064/2023/84 dated

Autho ·[.·I·.Z'.a..tio n 12112/2023.Rules, 2003. ", . ;
from the pollution Control

V. 'rhe project Renewal application fo:
IllvV authorization has

The project authorities have been submitted to
submitted copy of the
authorization from the
Jharkhand State Pollution

as Centro I Board vide

strictly comply With the rules
and regulations under
Manufacture, Storage and
Import of Hazardous

Rules 1989

Authorization no.
!1101 RNC/
16287064/2023/84
12/12/2023

JSPCB
IIWtvl- ;
dated

VI.

\Ve have attached
application copy .

.1101,.,\:,

and regulations vv1ith regard to
handling and disposal of

Being complied
The project authorities have
submitted copy of the
authorization from the
Jharkhand State Pollution

In Control Board vide Assure:Cl

Authorization of
Hazardous Waste,
App! ication has been
snb!rlilted by pp,

hazardous wastes

New application
Board must. be obtained for . V)'1('1854(,t",),

treatment / I 16/02/2024.Alredy
of \ 1'" . I'llI pp ucanon IS s 1 .

by JSI)GB.

i

~Vll

110-

Dated
applied.
pending

We have attached new
application

1 disposal

The overall noise level in and Being to submit
around the plant area shall be

V/ e have attached latest testkept well within tile standards
rep ort cO.IJy(85 dBA) by providing noise

I
I COml1litt.ee.Contsol measures
. including acoustic hoods,
silencers, enclosures etc. on
all source 0 f noise generation

ambient noise levels shall

hazardous wastes

to Comply,
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conform to standards
prescribed under Environment
(Protection) Act, 1989 [viz,
75 dBA, (day HOle) and 70
dBA

besides

rain water harvesting
structures to harvest the rain IWe have attached
water for utilization in the I with photograph

Health sball Partially complied

season
the ground water

IX.

x.

111CaSUrcs

Rain Water
PO·.. ·.. eop..·Y... " - structure is submitted.

measures.

of the workers
done 01] a regular We have attached staff health

and records maintained surveillance report copy,
as per the Factories Act.

project proponent Assured to comply within 6
comply with all the months,

protection
We have attached name
change copy em ~v~I.()EFand
after name change we will
take expension E.C,hmvcvcr
we have submitted proper all
the Environmental protection

to comply,

XL A separate Environmetttal
Management Cell 'equipped
with full-fledged laboratory
facilities shall be set up to

XII.

complied

We have appointed name
with contact number.
Shudhansu prakash-
9108121695

cost

be earmarked towards We have attached action pk:m
and for project proponents with

recurring cost/annum for implementation schedule.

environmental pollution!
control measures and
judiciously used to implement
the conditions stipulated by
the Ministry' of Environment
and Forest as well as the State
Government A time bound

total captain

--- .--, ..;.;;.;~-~.-
lUzlli. (1M iron & Steel Be dated 06.12.2024/19

369



concerned panehayat, Zila We have attached copy of
Pari shad/Man ic ipal
Corporation, Urban Local
Body and the local NGO, if
any from whom
suggestions/representations, if
any were received while
processing the proposal. The
clearance letter shall also be

The project proponent shall
upload the status of Being complied
compliance of the stipulation (copy attached)
environment clearance
conditions, including results
of monitored data their
website and shall update the

,same periodically. It shall
I simultaneously be sent to the
Regional Office of the
i'/IOEI-;'.. the respective Zona]
Office of GPCB and PPCB.
The criteria pollutant levels
namely; RSPM (PM 2.5 and
PM 10) S02, NOx (ambient,

r
levels as well as stack)

-~---:--:--t---c-------.-....".-.-.--.~---t---------:--~-!
. The project proponent shall Being complied Assure to Comply.

also submit SIN. monthly (copy attached)
reports on the status of

I compliance or the stipulatedI j environmental conditions
I including result of monitored

ta (both in hard copies a
11 as bye-mail) to tli,-

~--- --- - . ----~----__tt__+

\*

,----r------------
implementation schedule shall
be implement all submitted to
the Ministry and its Regional
Office at Bhubaneswar to
implement all the conditions
stipulated herein: The funds
so provided shall not be
diverted for any others
purpose.
----------.----:--~+

'In. A copy of clearance letter Being
shall be sent the proponent to

put on the website of the
company by the

---~------.-.--- .

complied Assure to Comply.

NGO regarding clearance
action plan for project
proponents with
implementation schedule to
regional office, MOEF &CC

370



The Environment Statement Being complied
for each financial year vU.'lHI'",

3 l st in Form V as is
to be submitted by

project proponent to the
State Pollution

MoEl·'&CC,
the respecti ve

Zonal Office of CPCB and the
JSPCB. '['he Regional OtTi.ce
of this tvtinistry;'CPCBi)SPCB

monitor the stipulated
conditions.

Assure to Comply,

amended subsequently,
be put on he website

company along with the
compliance of
conditions and

also be sent to the
project proponent shall Being

the public that the
has been accorded

advertised \vithl11 seven
from the date of issue of
newspapers that arc

widely circulated in the region
or which one shall be in the
/vernacular language of the
locality concerned and a copy
of the same should be
forwarded to the regional
office.

~-~___,-~------~----.~--..- ..-~ --,- - - _.
L Project authorities shall

inform the Office as

Forests at

lUzvi..elM Iron &. Sleel sc dated 06.12.2024/21

to Complied.
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as the Ministry,
of financial closure
approval of the project by the
concerned authorities and the
date of commencing the land
development work.

Whereas, afterperusal ofthe above said inspection report the following was observed: _
a) Inspire of the closure order issued by the Board, the Unit was found operational.
b) It was observed that non-compliance of many conditions ofBnvirotunentai Clearance (BC)

and Consent to Operate (CTO) was there,

So, the competent Authority has ordered to calculate the Environmental Compensation against the
Unit as per the "Report of the CPCB In-house Committee 011 Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the Fund", The calculation of
Environmental Compensation is given below as follows:-

(.:,f-L(:().I,/\J:I()N..QI::EblYI r~ONMm~rr'6J,..(:QMJ~J~NS.A.IlQt;L~f
Mis G.:\<1.Iron & Steel Co. Ltd., Phase-III, Adityapur Industrial Area, Saraikela-Kharsawan,

; 'ature of violation Non compliance of C'l'O & EC conditions,

Uasis to levy the Envir(U~mclltaI ComI)Cnsatioll ....Pollution Index

The environmental compensation is based on the following formula.

EC= PlxNxRxSxLF

Where,
EC- Environmental compensation
PI· Pollution Index of Industrial Sector
N -Number of days of violation took place
R - A factor in rupees for EC
S- Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 90 as the industry belongs to Red category (Iron & Steel (involving processing
from ore/ integrated steel plants) and or Sponge Iron units) (as per CPGl3'sguidelines),

N is to be taken as 67 days from 30/09!2024 to 05/12/2024,

R is to be taken as 250 (as per CpeB's guidelines),

1702(E) - dated
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Ref.Gm Iron/387-3/EZI _

ANNe)'. lJRb~~4

JIIARKI-IAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C.• DHURWA, RANCW-834004

Phona: - 2400852. 2400851 F(I.x:- 0651-2400350. WQbtlltg:-www,hwc!].QrrJ

Ranchi,Dated:- _

By E-mail lIon'hle NGT Matter
Time Bound (Urgent)

From
Rajeev Lochan Bakshi
Member Secretary

Deputy Commissioner
Seraike!a Kharsawan

\
\

To

Sub: -Implementation of direction for closure issued by the Board under section 33(A) of' the Water
(Prevention & Control of Pollution) Act, 1974 and under section31(A) of the Ail' (Prevention
& Control of Pollution) Act, 1981.

Rcf: Board's Letter No. B-2117 dated 30.09.2024.

Sir,

With reference to the above noted subject, this is to inform that the Board has issued direction for closure
by exercising the power conferred under section 33(A) of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981 to the Unit
Mis G MIron & Steel Co. Ltd., Phase - III, Extension, Adityapur Industrial Area, Seraikela Kharsawan
vide this office letter No. B-2117 dated 30.09.2024 with a direction to close down all the operations of
the Unit with immediate effect till further order or further directions of Hon'ble NOT EZB, Kolkata and
Board. Moreover, the Unit was further directed to deposit an amount of Rs, 26,15,625.001- (i.e. Twenty­
Six Lakhs Fifteen Thousand Six Hundred and Twenty-Five Rupees Only) levied as environmental
compensation within 15 days.

A copy of the above referred letter was also sent to you vide memo No. B-2117 dated 30.09.2024 to
ensure the compliance of the above said direction issued by the Board and intimate to this office (Copy
attached). But, no intimation has been received as on date from your end. It is pertinent to mention that
this matter is being considered by the Hon'ble NGT, Eastern Zone Bench, Kolkata as O.A. No.
63/2024/EZ.

N.ow, .ther~fore, in view of above, it is hereby once again requested to ensure the compliances of the
dlre~tlOns Issued by the Board vide letter No. B-2117 dated 30.09.2024 and intimate to this of Ice at an
earliest. Please treat it with utmost priority.

Sd/-
Enc!. AlA
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ItN Ng)q() f(_~~ S-b

CONTHOLBOARD

By E-xnaiI
Ranchl,Dated:- O'0/DI /202. r;

Hoa'ble NGT Mattor
Pime 130tHld {llrgcrrt)

Priya

Suo:- Submission of Inspection report regarding comphances ! non --compliances or cuuditions
IU the ('TO lFnlntt'd via Ref JSPC'B!IIOIRNC/C"r()~14:}97114/202J/516Dated

valid till 31 as the proponent in 0,)\, No. 4E1,)
Hegarding.

Ref via ReL No. GISCL!24-2SlJ5 dated 3U submitted by project proponent in
response 10 closure order of this office leiter No. 13-21J 7 dated 30.092024.

PIc;hi: to the
Ref No. C;fSCL/24-2SFI5

submitted the project
J].! 2.2024 (Copy enclosed).

M!s G M &. Steel Co. Ltd. \/1;1

You are

The marrer is Kolkata on l L02.2025.

Ina} be treated as
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LdI:vv No ·113 ~ 22- crt ~JLD~

JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI-834004

Phone: - 2400852,2400851 Fax:- 0651-2400850, Website:-www,jspcb.org

Ref. Letter No. _ Ranchi,Dated:- _

From
Rajeev Lochan Bakshi,
Member Secretary.

To
. Mis G MIron & Steel Co. Ltd.,
Phase - Ill, Extension, Adityapur Industrial Area,
Dist- Seraikela Kharsawan.

Sub: - Revocation of Direction of closure issued under section 33 (A) of the Water (prevention &
Control of Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention &
Control of Pollution) Act, 1981- regarding.

Ref: Board's letter Ref, No, B-2117 dated 30.09.2024.

Sir,

With reference to the above noted subject and referred letter, this is to inform that Environmental
Clearance has been granted by MoEI' and CC, New Delhi vide Ref. F. No . .I- 11011/641/2009-IA n
(l) dated 17.01.20 II for expansion of Sponge Iron Plant (100 TPO to 200 TPD), installation of Steel
Melting shop-330 TPO and captive Power Plant- 12 MW (4MW WFIRB & 8 MW AFBC).

Whereas, last Consent to Operate (CTO) was granted to the unit vide ref. no . .ISPCB/HO/RNCICTO-
14997114/2023/516, dated 23.03.2023 for the production of Sponge Iron- 2XIOO TPD valid to
31.03.2025 in Mauza- Adityapur Industrial Area, PS- Parwatipur, Dist-Sarikela-Kharsawan.

Whereas, the Hon'ble National Green Tribunal has constituted a joint committee comprising
representative of Central Pollution Control Board, Jharkhand State Pollution Control Board and
District Magistrate, Seraikela, Jharkhand and directed the committee to inspect the and submit the
report.

Whereas, the Unit was inspected on 09104/2024 by the Joint Committee constituted by the Hon'ble
NGT, Principle Bench, New Delhi and the following observation were made, which are as follows:

I. 'The Ministry of Environment & Forests Govt. of India has issued EC in favor of Mis Bimaldeep
steel Pvt. Ltd. vide letter No. J-IIOI1/641/2009- IA 1I (I) dt. 17/01/2011. The earlier project
proponent, Mis Bimaldecp Steel Private Limited, since being granted EC to the project in 2011,
has not submitted timely half yearly compliance report to the Regional Office of MoEF&CC as
well as SPCB.

2. 11was observed that the project had huge storage of Bag Filter D

\v
Rizvi- GM - Revocation/)
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for these wastes as per the prevailing rules and regulations laid down by the Pollution Control
Board.

s:

3. The project has to develop green belt as stipulated in the Environment Clearance letter but the
same has been not complied.

4. All the roads within the industrial unit need to be made concrete / black topping to reduce the
fugitive emissions.

5. Fugitive emission was seen from various sections as leakages were-found during the inspection.

6. Housekeeping was found not up to the marks as raw materials and solid waste were also found
kept in open.

7. Project has not constituted separate Environmental Management Cell equipped with full-fledged
laboratory facilities shall be set lip to carry out the environmental management and monitoring
functions and Environmental statement is also not being filled properly:

8. Display Board is wall painted and not being updated on regular basis. Project need to install digital
Display screen near the main gate for public display.

9. Project authorities have not submitted Charter on Corporate responsibility for environment
protection immediately after one year of production.

10. Project authorities were asked to submit detailed Layout plan of the plant but the same has been
not made available by the Unit's representatives.

11. Project has installed and functioning ESP and Chimney which are claimed to be outside the 13
acre land and lies in the disputed 4.67 acre lands. But the structure seems to old of the constructed
by the earlier owner of the Unit. ESP and stack are the integral part of the Sponge Iron Unit and
the Project cannot be run without operating Air Pollution Control Devices as mentioned above
situated at disputed land.

Whereas, after perusal of the above said inspection report it was observed that non-compliance of
many conditions of Environmental Clearance (EC) and Consent to Operate (CTO) is there so, the
competent Authority has ordered to calculate the Environmental Compensation against the Unit as
per the "Report of the CPCB In-house Committee on Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund". The calculation of Environmental
Compensation is given below as follows>

CALCULATION OF ENVIRONMENTAL COMPENSATION OF

CO. LTD., PHASE-I, ADITYAPUR INDUSTRIAL AREA,
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. Basts to levy the Environmental Compensation - Pollution Index The environmental compensation is
~ based on the following formula:

ECPI x N x R x S x LE

Where,

EC-Environmental compensation
PI- Pollution Index of Industrial Sector N-Number of days of violation took place
R-A factor in rupees for EC
S,·Factor of scale of operation
Lf-Location Factor

Now in this case,

PI is to be taken as 90 as the industry belongs to Red category (Iron & Steel (involving processing
from orel integrated steel plants) and or Sponge Iron units) (as per CPCB's guidelines).

N is to be taken as 62 days from 11/03/2024 to 1110512024.

R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 1.5 as the unit belongs to Large scale as per Notification no. S.O, 1702 (E) dated
01.06.2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5 for micro or small,
1.0 for medium and 1.5 for large units as per CPCB guidelines)

LF is to be taken as 1.25 as the population of Saraikela-Kharsawan is> 1 million. (District Census
Handbook, Saraikela-Kharsawan of 2011).

Therefore, EC (Per day) = PIx R x S x LF 90 x 250 x 1.5 x 1.25 = 42,187.50/-

Henceforth, the Environmental Compensation for one day comes out to be & 42,187.501- So, the
total Environmental Compensation for 62 days comes out to be 26,15,625.001- (i.e. Twenty-Six
Lakhs Fifteen Thousand Six Hundred and Twenty- Five Rupees Only).

Whereas, earlier you were given an opportunity vide Board's Ref. No. B-1233, dated 20.05.2024 to
appear in show-cause on 28.05.2024 at 11.00 AM in the Board's Headquarter to explain that why the
above said Environmental Compensation may not be imposed upon your unit, CTO issued to the unit
may not be revoked, closure order may not be issued & legal action may not be initiated against the

unit.

Whereas, neither you appeared in the show-cause nor YOLl have submitted any representation.

Whereas, again 2nd show-cause was asked to the unit vide Board's ref. no. B-1869, dated 21.08.2024
on 28.08.2024 at 11.00 AM in the Board's Headquarter in which neither you nor any representative

attended the same.

Whereas, the Unit vide Board's letter Ref. No. B~2117 dated 30.09.2

Rizvi- OM - Revocation!3
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(i.e. Twenty-Six Lakhs Fifteen Thousand Six Hundred and Twenty-Five Rupees Only) levied as
environmental compensation within 15 days of receipt of this letter.

Whereas, the Regional Officer, Regional Office-Cum-Laboratory, J.S.P.C. Board, Jamshedpur had
earlier submitted inspection report via memo No. 1394 dated 05.12.2024 describing present status of
pollution control measures adopted and observation of compliance status of conditions of last CTO
and Environmental Clearance and recommended for show cause.

Whereas in light of the inspection report, the Unit was asked a show cause via Board's Ref. No. B-
2471, dated 06.12.2024, for the shortcomings observed during the inspection.

Whereas, the project proponent has submitted reply via Ref No. GISCLl24-25/35 dated 31.12.2024 with
relevant documents in support and Photograph as compliance.

Whereas, the Board via Ref. No. 278 dated 08.01.2025 has requested Deputy Commissioner,
Seraikela Kharsawan for Implementation of direction for closure issued by the Board under section
33(A) of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31 (A) of the Air
(Prevention & Control of Pollution) Act, 1981.

Whereas, the Regional Officer, Regional Office-Cum-Laboratory, J.S.P.C. Board, Jamshedpur via
Ref. No. 39 dated 09.0 l.2025 was directed for submission of Inspection report regarding compliances 1
non --compliances of conditions stipulated in the CTO granted via Ref No. JSPCB/HO/RNC/CTO-
14997114/2023/516 Dated: 2023-03-23 valid till 31.03.2025 as alleged against the proponent in O.A. No.
63/2024E2) Ajay Kumar Murarka Vs GoJ & Ors.

Whereas, the Regional Officer, Regional Office-Cum-Laboratory, J.S.P.C. Board, Jamshedpur has
submitted inspection report via Memo No. 64 dated 15.01.2025 mentioned that:

"In the light of Board's letter no B-28 dated 08/01/2025, the unit was inspected on 0910112025 by Mr
R.P. Kumar (Regional Officer), Mr Prern Shankar Gupt (AEE) and Mr. S.A. Khan (ST) in presence
of Sri Dilip Rana (OM).

During the inspection, the unit was found not in operational condition.

It is mentioned that earlier the unit was inspected on 03/12/2024 & 05/12/2024 and found that unit
was in operational stage.

Duringthe inspection, following facts were observed: _

1) Three-tier plantation work is being carried out under which about 600 saplings have been planted

379



-. -, ~"- - ~NOS of fixed type water sprinklershave been instaJle~~e:~I:cations for suppression
/' of Dust/fugitive em iss' on. At present, total number of water sprinkler installed is of total 50 in

numbers.
V) Additional more thai 200 meters of PCC road for movement of HEMM vehicles area is

constructed. 50 meter RCC drain has been constructed along the transport road and remaining
construction work of d ain along the transportation road is in progress.

VI) One another RWH Pit are in construction stage.
VII) PP has constructed p cca platform for storage of Hazardous Waste.

Now, therefore, in view of the above and by exercising the powers conferred under section 33 (A) of the
Water CP~'eventionand Control of Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention
and Control of Pollution) Act, 1981, the competent authority has been 'pleased to revoke closure direction
issued vide Ref. No. B-2ll7 dated 30.09.2024 and reinstate the Consent- to- operate (CTO) issued vide
Ref. No. JSPCB/HO/RNCICTO-14997114/2023/516, dated 23.03.2023 for the production of Sponge
Iron- 2Xl 00 TPD valid till 31.03.2025 with a direction that ongoing construction ofPCC road and Rain
water harvesting pits should be completed within a month along with shed for storage of Hazardous
waste, failing which the above said closure order may be reinstated. Moreover, decision regarding
imposition of Environmental Compensation shall be taken separately.

This issues with the approval of the competent authority.
Yours Faithfully,

Sd/-
(Rajeev Lochan Bakshi)
Member Secretary

Memo No..................... Ranchi, dated .
Copy to: Secretary, Jharkhand State Electricity Board, Ranchil General Manager, Jharkhand Vidyut
Nigam Limited, Saraikela Kharsawan I Chief Inspector of Factories, Ranchi for information and
necessary action.

Sd/-
(Rajeev Lochan Bakshi)
Member Secretary

Memo No..................... Ranchi, dated .
Copy to: Deputy Commissioner, Saraikela Kharsawan I DFO, Saraikela Kharsawan I GM, Ole,
Saraikela Kharsawan .

Sd/­
(Rajeev Lochan Bakshi)

Member Secretary

Memo No .... If:>........... Ranchi, dated .. 2....~ !.Q.! ./ZO 2.-5."'-
Copy to: Regional Officer, Regional Office, JSPC Board, Jan{shedpur for information & necessary

\ \
action. You are directed to deliver the letter to the unit from y,pur own level, entered in peon book

\

and ensure the compliance and report to this office immediatelk\...-. <, ..

Rizvl- GM - Rcvocation/S
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JHARKHAND'sTATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI-834004

Phone: - 2400852, 2400851 Fax:- 0651-2400850, Website:-www.jspcb.org
----

Ref. Letter No _ Ranchi,Dated:-

From
Rajeev Lochan Bakshi,
Member Secretary.

To
Mis G MIron & Steel Co. Ltd., ,
Phase - Ill,Extension, Adityapur Industrial Area;
Dist- Seraikela Kharsawan.

S bject: Direction under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and under section 31 (A) of the Air (Prevention & Control of Pollution) Act,
1981- regarding.

Reference:
1. Joint Committee Inspection Reports dated 09.04.2024, 05.12.2024, and 15.01.2025.
2. Board's Closure Order Ref. No. B-2117 dated 30.09.2024.
3. Board's show cause order Ref. No. B-2471 dated 06.12.2024.
4. Board's Revocation Letter Ref. No. 119 dated 22.01.2025.

Whereas, this letter is in continuation to the Jharkhand State Pollution Control Board's (JSPCB)
earlier communications and subsequent revocation of the closure order issued under Section 33(A) of
the Water (Prevention & Control of Pollution) Act, 1974, and Section 31 (A) of the Air (Prevention &
Control of Pollution) Act, 1981 vide Board's Ref. No. B-2lI7 dated 30.09.2024.

Summary of Compliance Status:

I. Whereas, the Board has revoked the closure order after the partial compliance of the
ECICTO conditions, including plantation drives, installation of pollution control devices,
road/drain construction, and water sprinklers.

2. Whereas, the unit remains non-compliant with critical directives, including incomplete pee
roads, pending rainwater harvesting pits, and hazardous waste storage sheds.

3. Whereas, the Hon'ble NGT-constituted joint committee identified prolonged violations.
necessitating recalculation of Environmental Compensation (EC) for the extended period of
non-compliance in its report dated 09.04.2024, 05.12.2024, and 15.01.2025.

Revised Environmental Compensation Demand:

Whereas, the Environmental Compensation is recalculated for 67 days (from 30.09.2024 to
05.12.2024), based on the formula:

EC = PI x R x S x LF x N

IUzvi- GM - Revocation/S
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• R (Factor): ~250/day (CPCB Guidelines)
• S (Scale): 1.5 (Large Unit)
·1 LF (Location Factor): 1.25 (Population> I Million)

N (Days): 67

Total EC Payable: ~42,187.50/day x 67 days == ~ 28,26,562.50

Whereas, considering the severity of continued non-compliance and pending tasks, the competent
authority has levied an additional penalty as per the CPCB guidelines, resulting in a total EC
of~56,53,125.00 (Fifty-Six Lakhs Filly-Three Thousand One Hundred Twenty-Five Rupees Only).

Now, therefore, in view ofthe above and by exercising the powers conferred under section 33 (A) of the
Water (Prevention and Control of Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention
and Control of Pollution) Act, 1981, the Competent Authority hereby gives the following directions:

1. To deposit the aforementioned Environmental compensation ~ 56,53.125.00 along with
previous Environmental Compensation amountipg to < 26,15,625. QOI-, wh ich was demanded
vide Board's letter No. B-2117 dated 30.09.2024 within 15 days' of receipt of this letter.
Payment must be made via Demand Draft/Nfil-T in favor of "Member Secretary, Jharkhand
State Pollution Control Board, Ranchi,

2. To, submit the proof of payment of Environmental Compensation to the Board's Head
Office, Ranchi, and Regional Office, Jamshedpur.

3. To, complete all pending compliance tasks (peC roads, rainwater harvesting pits, hazardous
waste shed) within 30 days, failing which the closure order may be reinstated, LegaJ
prosecution under relevant Act may be initiated and additional penalty for delayed payment
at a rateof 12% per annum.

This issues with the approval of the Competent Authority.

Memo No .... ~ ..~.~ .....

Sd/-
(Rajeev Lochan Bakshi)

Member Secretary

Ranchi, dated .P 5.lp~./?-:t?2S"
Copy to: The Regional Officer, Regional Office, JSPC Board,
necessary action.

Jamshedpur for information &

1 -;., / ../

(Rajeev(I~ ''';l~;-Bakshi)
./

M£mber 'eeretary
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